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THE MINISTER OF DEFENCE PRO- I 
DUCTION IN THE MINISTRY OF 
DEFENCE (SHRI A. M. THOMAS): (•) A 
part of the retaining wall was damaged by 
some miscreants near mile 51 on the 
Shillong-Silchar Road on the night of 
19th/20th  March,   1966. 

(b) We have no information regarding 
any arrests made so far by the Assam police  
which  is  investigating  the  case. 

(c) and (d) The damage was insignificant 
and traffic was unaffected. 

 
SHRI A. M. THOMAS : Our information 

is that the Assam Police is investigating into 
this case. We have no information whether 
any arrests have been made. In fact it is in 
the hands of the Assam Government. 

SHRI A. M. THOMAS: Sir, as far as the 
Aijal-Silchar road is concerned, it has been 
damaged by the Mizo hostiles and they axe 
also trying to damage in certain areas the 
Silchar-Shillong road. Special attention is 
being given to telephone lines and exchanges; 
we are keeping a watch over them. Attempts 
would also be made to see that this vital 
road is not damaged in any way. 

SHRI B. K. P. SINHA: The hon. Minister 
has described these subversive activities as 
undesirable or something like that; the hon. 
Minister has used a very mild language. May 
I know if the law and order machinery of the 
Assam Government is dealing with them or 
the security units of the Government of 
India are dealing with the problem posed by 
this sort of insurrection ? If the Government 
of India security units ate dealing with them, 
may 1 know whether the Forces that are 
dealing with them have been trained in 
counter-guerilla warfare or are those Forces 
trained only in conventional types of 
warfare? 

SHRI A. M. THOMAS: Sir, the House 
has been told that to restore normal condi-
tions in the Mizo Hills area the Assam 
Government requested for Army aid. That 
was on the 2nd of March. And we have 
made our Forces available to restore normal 
conditions there. As far as the present 
position there is concerned, it has consi-
derably improved and the situation is cons-
tantly being watched. Of course, as sug-
gested by the hon. Member, they may resort 
to guerilla tactics. We are watching the 
situation. 

SHRI A. D. MANI: I am surprised at the 
answer given by the hon. Minister. He says 
he does not know whether anybody has 
been arrested. May I ask him whether the 
Government have tried to find out what is 
the extent of the damage done to this road 
and how many miscreants were engaged in 
damaging this road and whether the 
Government of India sent any team to 
investigate the damage personally? 

SHRI A. M. THOMAS: As far as the 
damage is concerned, 1 have already said in 
the main answer that the damage has been 
insignificant. We have addressed the Assam 
Government, asking whether they have made 
any arrests or not and after the information 
is received, I shall make it available to the 
House 
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SHRI B. K. P. S1NHA: Sir, the real 
question that I put has not been answered. I 
wanted to know whether the Army Units 
that the Government of India have sent there 
in aid of the Assam Government have 
received only conventional Army training or 
they have been trained in anti-Bueriila 
operations and counter-insurgency 
operations. That is the main thing that the 
House would like to know. 

SHRI Y. B. CHAVAN: May I answer this 
question, Sir? The hon. Member is making 
technical distinction unnecessarily between 
conventional warfare and the other warfare. 
For India's Army even the conventional 
training includes mountain warfare and 
jungle warfare. 

fP.M.'s TALKS WITH UNDERGROUND 

NAGA LEADERS 

*909. SHRI S. K. VAISHAMPAYEN: 
Will the Minister of EXTERNAL 
AFFAIRS  be  pleased to  state: 

fa) whether the dates for the forthcoming 
talks between the Prime Minister and the 
underground Naga leaders have been fi*ed; 
and 

(b) if so, the names of the persons other 
than the Nagas who would join the talks ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) Talks between 
Government of India and leaders of 
underground Nagas will be held betwe«(ri 
9th and 12th April, 1966. The leaders of the 
underground Nagas wiil also call on the 
Prime Minister during that period. 

(b) The names of the persons who will 
participate in the talks have not yet been 
finalised. 

NAGA HOSTILE ACTIVITIES 

*915. SHRI SITARAM JAIPURIA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

t*909 and  *915 were  taken up together. 
For supplementaries, vide cols ........... 5430-32 
infra. 

 

(a) whether it is a fact that after their 
talks with the Prime Minister in February, 
1966, the Naga Hostiles have again started 
hostile acts; and 

(b) if so, the number of incidents in 
which the Naga hostile have indulged in, 
after the talks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) The Naga 
hostiles have continued their violent acti-
vities in some areas even after call by the 
Underground leaders on the Prime Minister. 

(b) During this period there were 15 such 
incidents in Manipur and one in Assam. 

SHRI S. K. VA1SHAMPAYEN: At the 
end of the talks in February, the under-
ground Nagas had agreed to help in restoring 
peace, but instead of this, they have enforced 
their permit system, attacked a police 
station, exacted taxes and celebrated a 
republic day. This clearly indicates that the 
Nagas are utilising the talks for consoli-
dating their positions to defy Indian autho-
rity. Will the Government, in its talks now, 
make it clear to the Nagas that this will not 
be tolerated any more? 

SHRI DINESH SINGH: I am sure all 
these matters will come up during the 
discussion. It is very unfortunate that these 
incidents are continuing and we hope that 
the underground Nagas will stop this. 

SHRI SITARAM JAIPtJRIA: Is it a fact 
that while the Naga rebels met the Prime 
Minister an assurance was taken 1 from them 
that they would not indulge in subversive 
activities and would not create a serious 
situation for our security forces and in view of 
the fact that they have broken that assurance, 
does the Prime Minister still propose to 
discuss the matter further with them? 

SHRI DINESH SINGH: There was no 
question of any assurance in that particular 
sense of promise, but the Naga underground 
leaders had expressed that they would help 
in the maintenance of law and order and 
abide by the terms. 

SHRI SITARAM JAIPURIA: My ques-
tion is: Will the Prime Minister continue 
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to discuss the matter with them? That part 
of the  question  has  not  been  answered. 

SHRI DINESH SINGH: I have men-
tioned it in the main answer, 

SHRI S. K. VAISHAMPAYEN: Is it not 
desirable for the Government to make prior 
acceptance of our minimum terms, viz., a 
status within the Indian Union, essential for 
further talks? 

SHRI DINESH SINGH: It has been made 
clear more than once, on many occasions, 
that we cannot think of any settlement of the 
Nagaland question outside the Indian Union. 
It has to be within the Indian Union. 

SHRI D, L. SEN GUPTA: May I irnow 
whether the hon. Minister is aware that the 
leaders of the underground Naga delegation 
immediately after meeting the Prime 
Minister, Mrs. Indira Gandhi, in Delhi, made 
a statement at the aerodrome in Calcutta that 
they had not assured the Prime Minister 
about maintaining peace and the question of 
maintaining peace, therefore, did not arise 
and whether in the context of that statement 
there is any utility in having any further talk 
with the Naga delegation by the Prime 
Minister? 

SHRI DINESH SINGH: If they are 
Trilling to have talks and find a peaceful 
solution, I think we should continue with it. 

SHRI LOKANATH MISRA: May I know 
if, before the hon. Prime Minister meets the 
Naga leaders, there will be a request from 
her that they should dissociate themselves 
from the hostile activities of Nagas and they 
should denounce them publicly before they 
have any interview with the Prime Minister? 

SHRI DINESH SINGH: I do not think 
that such a demand would help in these 
talks. 

SHRI C. D. PANDE: When the under-
ground Naga leaders came to Delhi about six 
weeks back the talks that took place did not 
result in any reconciliation. At the same 
lime, when they went back, they had their 
celebration of independence. Now, again 
they arc coming with specific titles saying 
that the Minister of External Affairs of 
Nagaland will meet the Minister of External 
Affairs of India. How far has the 
Government applied its mind to this aspect? 
Will the Government show any indulgence 
on such matters and mate it clear to them that 
they should come here only as leaders of 
certain groups and not as the leaders of a 
Government? 

SHRI DINESH SINGH: I would like the 
indulgence of the House and the House to 
appreciate that these talks have been going 
on for some time and the Naga hostiles have 
been continuing with their hostile activities 
for quite a number of years before that and 
we should at this stage try to find a peaceful 
solution. All these attitudes are well known 
and we do not recognise the so-called 
underground Government. That is also well 
known, but we should not put any of these 
conditions as such. They arc coming. They 
are coming as people to talk on behalf of tfce 
underground Nagas and we should talk to 
them. 

{Some hon. Members stood upS 

MR. CHAIRMAN: I am afraid I will not 
be able to satisfy all of you. I have to pass 
on to the next question. 
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CHAIRMAN OF ATOMIC ENERGY 
COMMISSION 

•910. SHRI M. P. BHARGAVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a Chairman for the Atomic 
Energy Commission has been appointed to 
succeed late Dr. Bhabha; 

(b) if not, what are the difficulties lor 
appointing a successor; and 

(c) by what time a decision is likely to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) Not yet, Sir. 

(b) and (c) The appointment is under 
Government's consideration. A decision it 
expected to be taken soon. 

SHRI   M.   P.   BHARGAVA: May   I 
know. Sir, whether it is proposed to separate 
the two posts of Chairman, Atomic Energy 
Commission, and Secretary, Atomic Energy 
Department? 

SHRI DINESH SINGH: No decision has 
been taken in this connection. 

SHRI M. P. BHARGAVA: May I know, 
Sir, at what stage is the consideration, 
whether any proposals have been put 
forward or some sort of temporary arrange-
ment has been made, whether a temporary 
Chairman has been appointed and a tempo-
rary Secretary of the Department has alio 
been appointed? 

SHRI DINESH SINGH: For the time 
being the Cabinet Secretary is acting 
temporarily as the Secretary of the Depart-
ment and also as the Chairman of the 
Commission. No final decision has yet been 
taken. 

SHRI M. T. BHARGAVA: May I know, 
Sir, who is heading the Atomic Energy 
Department at Trombay at present and 
whether any arrangements have been made 
for that purpose? 

SH RI DINESH SINGH: I think one of the 
Joint Secretaries there would be looking 
after it. I could not give the name offhand. 

SHRI BHUPESH GUPTA: Is there any 
proposal to bring, in Dr. Bhabha's place,' one 
of the sons of Shri Ambalal Sarabhai as the 
head of this particular Commission and, if 
so, 1 should like to know what his 
qualifications are, to be considered in this 
context? 

SHRI DINESH SINGH: 1 could not say 
offhand as to whose names are being 
considered and who will be appointed, but 
the House knows and hon. Members know 
that Dr. Sarabhai is an eminent person. 

SHRI A. D. MANI: Has any attemp. been 
made by Government to consider eminent 
Indian scientists residing abroad and who 
are holding important positions in foreign 
countries in connection with thig 
appointment? 

SHRI DINESH SINGH: May I clarify the 
position? This particular job does not, in 
itself, require great scientific skill. Thii is 
more an administrative job, but a certain 
amount of knowledge of the subject is yery 
useful and we are considering all these 
matters. 

SHRI BHUPESH GUPTA: He said it and 
I know he thinks that Sarabhai is an eminent 
person. Sarabhais are always eminent in this 
regime. I should like to know in what way 
this gentleman. Dr. Sarabhai, is eminent: 
Have the scientists in the country been 
consulted in the matter in order to consider 
his name as one of the prospective 
candidates for this post and whether tus 
scientific qualifications have been taken into 
account in order to see that this sort of 
people would be fit enough, or considered 
among those who may be treated as fir. 
enough, to fill this particular vacancy? I 
should like to know a little more about this 
matter. A little light should be thrown. 

MR. CHAIRMAN: It is rather an anti-
cipatory question. He said that they wer» 
not considering any name. 

SHRI   BHUPESH   GUPTA: They   are 
considering. I put it to the Minister that 
certain names are before him and that one of 
the names for which canvassing on a large 
scale is going on is that of Dr. Sarabhai.    
Can he deny it, Sir? 

SHRI LOKANATH MISRA: Dr. Teja 1 
also. 
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time it takes for an Israeli to get such a visa? 
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) No, Sir. All 
Indian Missions are authorised to grant at 
their discretion tourist visas to bona fide 
Israeli tourists. In Tel-Aviv i where we do not 
have a Mission, the British Embassy issues 
visas on our behalf. They have to refer all 
applications to Delhi. 

(b) The procedure is the same for any , 
other foreign national applying for a tourist ! 
visa and the time taken is normally the same \ 
as in case of other applicants. 
i     MR. CHAIRMAN: The Question  Hour j 
is over. 

WRITTEN ANSWERS TO QUESTIONS 

CENTRAL ASSISTANCE FOR SUFFERERS OF INDO-
PAKISTAN   CONFLICT   IN   PUNJAB 

*902. SHRI SURJIT SINGH ATWAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that the Central 
! Government    have    sanctioned    
assistance 
to the extent of Rs. 100 crores to the Govern-
ment of Punjab for development of agri-
culture and as an assistance to the sufferers of 
the recent Indo-Pak conflict; and 

(b) if so, what is the amount so far spent 
! by the Government of Punjab? 

THE PRIME MINISTER AND MINIS-; 
TER OF ATOMIC ENERGY (SHRIMATI : 
INDIRA GANDHI): (a) No Sir, A sum of Rs. 
464 -30 lakhs has, however, been sanctioned 
to the Government of Punjab during 1965-66 
for the development of agriculture and 
assistance to the sufferers of the recent Indo-
Pak conflict as per details below:— 

Loan       Grant Rs. lakhs   Rs. lakhs 
1. Development of Agriculture 193 -

39       109 -36 
2. Assistance to sufferers of recent 

Indo-Pak conflict 85 00 76 -
55 

TOTAL 278 -39       185 -91 

(b) The information is being   collected. 

SHRI DINESH SINGH: How can I to into 
the question of the various name* that are 
being considered? We can give the names 
only when they have been selected and it 
would not be desirable to go into the large 
number of names of people who may be 
considered. 

MR. CHAIRMAN: Next question. 

SHRI K. K. SHAH: A certain wrong 
impression will go round. As you know. Dr. 
Sarabhai is connected with the Thumba 
project and he has made a name for himself. 

MR. CHAIRMAN: Next question. 

fPASSPoRT APPLICATIONS IOR ISRAEL 
*911. SHRI JAG AT NARA1N: Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it is a fact that all passport 
applications for Israel by Indian nationals 
are entertained by the Ministry of External 
Affairs and not by the Regional Passport 
Officers; and 

(b) if so, whethet similar procedure is 
adopted for passport applications for other 
countries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) All appli-
cations for Israel are first entertained by the 
Regional Passport Officers who then refeir 
them to the Chief Passport Officer in the 
Ministry. 

(b) Similar procedure is adopted in the 
case of certain countries also. 

ISSUE  OF  VISA  TO  NATIONALS  OF  ISRAEL 
•914. SHRI JAGAT NARAIN: Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it is a fact that tourist visa to 
bona fide tourists are not granted to the 
nationals of Israel by the British Consul in 
Tel-Aviv or by the Indian Missions abroad 
under a directive from the Ministry of Ex-
ternal Affairs; and 

(b) if so, what is the procedure for an 
Israeli tourist to get a tourist vis* from an 
Indian diplomatic mission and how much 

f*911 and* 914 were taken up together,     
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t[DESTRUCTION    OF    RAILWAY  PROPERTY  8Y 
WITHDRAWING PAKISTANI FORCES 

•906. SHRI V. M. CHORDIA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that Pakistani 
forces while withdrawing in pursuance of the 
Tashkent Declaration, destroyed Munwa 
railway station, railway lines and wells in 
Jaisalmer area in Rajasthan; 

(b) whether it is a fact that they took away 
the railway lines and dropped poison in the 
wells; and 

(c) if the answers to parts (a) and (b) 
above be in the affirmative, what action has 
been taken by the Government of India in 
this regard?] 

 

t[THE MINISTER OF DEFENCE (SHRI 
Y. B. CHAVAN): (a) and (b) The Pakistani 
forces before vacating Munabao in the 
Banner Sector, Rajasthan, damaged the 
railway station building, staff quarters, 
check-post hall, relieving lodge, water tanks, 
and demolished the rest house. They also 
took away the entire furniture, a large length 
of Railway track, signal equipment, etc. 
Besides, the Pakistani forces caused 
considerable damage to draw-wells, tube 
wells and tanks at several places. They filled 
the wells with sand and twigs and in a few 
cases with bones of dead cattle. 

(c) Necessary action to clean the wells 
and to relay the railway lines and repair the 
railway property, is in hand.] 

TRAINING   OF   MEMBERS   OF   MIZO 
NATIONAL FRONT IN EAST PAKISTAN 

•912. SHRI SIT ARAM JAIPUR1A : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state whether Government 
have lodged any protest with the Govern-
ment of Pakistan regarding training of 
members of the Mizo National Front in East 
Pakistan, and if so, with what results? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): 
Protests were lodged on March 12 and on 
March 17 by the Ministry of External 
Affairs with the Pakistan High Commission 
in New Delhi against the provision of 
facilities in Pakistan to rebel bands of Mizos 
for the acquisition of arms and ammunition 
and for the use of Pakistan territory as a base 
from which acts of rebellion and subm- 

 

M43RS/66-- 2 †[ ] English translation. 

 



5439       Written Answers [RAJYA SABHA] to Questions 5440 
 

sion could be carried out. No reply has been 
received from the Pakistan Government. 

CINEMATOGRAPHIC FILMS 
•913. SHRI M. P. BHARGAVA: Will the 

Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
the answer given to Starred Question No. 
304 in the Rajya Sabha on the 31st August, 
1965 and state: 

(a) whether a Committee to enquire into 
the working of the existing procedure for 
sanctioning of cinematograph films for 
exhibition has since been appointed in terms 
of the non-official resolution adopted by the 
Rajya Sabha on the 7th May, 1965; and 

(b) if not, the reasons therefor ? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI RAJ 
BAHADUR): (a) No, Sir. 

(b) The question of appointing a Commi-
ttee as suggested in the Resolution passed in 
the Rajya Sabha on 7th May, 1965 was 
postponed for consideration after the 
situation created by the recent incursions on 
our borders had eased. This has again been 
taken up for consideration now. 

flNDIAN-MADE ROCKET 

•790. SHRI SURJIT SINGH ATWAL: 
Will the PRIME MINISTER be pleased to 
ttate: 

(a) whether it is a fact that an Indian-
mads rocket will be ready by the end of June 
this year; and 

(b) if so, what will be the cost of the 
tame? 

THE PRIME MINISTER AND THE 
MINISTER OF ATOMIC ENERGY 
(SHRIMATI   INDIRA   GANDHI):   (a) 
Indian made rockets are expected to be ready 
towards the end of this year. 

(b) The cost is estimated to range between 
Rs. 42,000 and Rs. 56,000 per rocket, 
depending on the number of rockets which 
will be required for our space research pro-
gramme. 

†[NDF COLLECTIONS   IN    MATHURA 

•671. SHRI RAM SAHAI: Will th» 
PRIME MINISTER be pleased to state: 

(a) whether Government's attention hat 
been drawn to a news-item published on the 
front page of the 'Nav Bharat Times' of the 
18th February, 1966, wherein a complaint 
has been made in connection with the 
collection of National Defence Fund and 
issue of a receipt for a lesser amount than 
the amount actually collected from truck* at 
the Octroi Post of Mathura in Uttar Pradesh; 
and 

(b) if so, whether clarification has been 
sought from the Government of Uttar 
Pradesh in this regard?] 

†Transferred from the 28th March. 1966. 
^Postponed from the 29th March, 1966.  
f[ 1 English translation. 
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f[THE PRIME MINISTER AND THE 
MINISTER OF ATOMIC ENERGY] 
(SHRIMATI INDIRA GANDHI): (a) and 
(b) Yes, Sir. The Government of U.P. have 
reported that the news-item is without 
substance. The Octroi posts of Mathura have 
not been entrusted with the work of making 
collections for the National Defence Fund. 
No receipt books were issued to them] 

†[CONSUMPTION OF   LIQUOR   BY  DEFENCE 
SERVICE PERSONNEL 

•813. SHRI RAM SAHAI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government have considered 
the recommendations contained in the Tek 
Chand Committee Report on Prohibition 
regarding consumption of liquor by the 
Defence personnel; and 

(b) if so, the decision taken thereon?] 
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t[THE MINISTER OF DEFENCE (SHRI 
Y. B. CHAVAN): (a) Yes, Sir. 

(b) A statement is laid on the Table of the 
House. 

STATEMENT 

The following recommendations in the 
Report of the Study Team on Prohibition 
concern tlw Defence Organisation directly:— 

(i) a special study may be made on the 
alcoholic ravages vis-a-vis armed forces, 
particularly on its harmful effects on sight, 
hearing, sense of smell, accurate thinking, 
quick decisions, prolonged endurance, steady 
nerves and on ability to fix attention; 

(ii) in no case should Army personnel be 
permitted to consume alcoholic beverages 
from contraband sources; and 

(iii) for the words "guilty of drunkenness" 
as used in Section 52 of the Navy Act and 
"found in a state of intoxication*' as used in 
the Air Force Act, 1950 and the Army Act 
(Section 48), the words "under the influence 
of drink or drug" should be substituted. 

2. These recommendations were examined 
in consultation with the Chiefs of Staff, the 
Director General, Armed Forces Medical 
Services and the Legal Advisers of the three 
Services. The following conclusions were 
reached:— 

(a) There are no indications to show that 
the use of alcohol by members of armed 
forces has been deleterious to the perfor-
mance of their duties in any way. Effective 
propaganda and control have led to a consi-
derable reduction in the consumption of 
alcohol by armed forces personnel. 

(b) There is no question of armed forces 
personnel having been permitted to consume 
alcoholic beverages from contraband sources. 

†[ ]   English translation. 

(c) The present rules, regulations and 
legal statutes are adequate and have operated 
satisfactorily. As such it is not necessary to 
make any changes in the Service Acts.] 

SUBMARINES 

753. SHRI JAIRAMDAS DAULAT-
RAM: Will the Minister cf DEFENCE be 
pleased to state whether there is any 
proposal for the construction of a submarine 
in India with the collaboration of any   foreign 
expert agency ? 

THE MINISTER OF DEFENCE PRO-
DUCTION IN THE MINISTRY OF 
DEFENCE   (SHRI   A.   M.    THOMAS): 
No, Sir. 

INDIAN ASSETS FROM HI RMA 

754. SHRI T: V. ANANDAN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it is a fact that Indian re-
patriates from Burma have left certain assets 
in the custody of the Indian Embassy in 
Burma; 

(b) if so, whether these assets have since 
been repatriated; and 

(c) if not what are the reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): 
(a) Yes, Sir. 

(b) and (c) Most of the Indian nationals 
have withdrawn their jewellery. Those who 
have not are free to do so at any time. 

RCRAL BROADCASTING SETS 

755. SHRI T. V. ANANDAN: Will the 
Minister of INFORMATION AND 
BROADCASTING   be  pleased   to  state: 

(a) The State-wise number of rural 
broadcasting sets so far supplied to the 
States; and 

(b) the demand    made by each State? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI RAJ 
BAHADUR): (a) and (b) A statement is. 
attached. 
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NON-RECOGNITION OF GOVERNMENTS 

756. SHRI JAGAT NARAIN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state the names of countries the 
Governments of which have not yet been 
recognised by the Government of India? 

THE   MINISTER   OF   EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): 
India does not recognise the Governments in 
Rhodesia and Formosa. 

TECHNICAL PERSONNEL GOING ABROAD 
757. SHRI D. THENGARI: Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of applications received 
during the last six months from doctors and 
engineers for going abroad for  higher  
studies  or  for  employment; 

(b) how many of them have so far been 
p«rmitted to go abroad; 

(c) how many applications are still 
pending consideration; and 

(d) how many applications have been 
rejected ? 

THE   MINISTER   OF   EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): 
(a) to (d) The information is being collected 
and will be placed on the Table of the 
House. 

SHOTAGE  OF   ENGINEERS   IN   THE    ARMY 

758. SHRI   JAGAT   NARAIN:      Will 
the   Minister   of  DEFENCE   bs   pleased 
to state: 

(a) whether there is an acute shortage of 
engineers in the Armed Forces. 

(b) if so, the details thereof; and 
(c) the steps taken by Government to 

make up the shortage on a regular basis? 

THE MINISTER OF DEFENCE PRO-
DUCTION IN THE MINISTRY OF 
DEFENCE (SHRI A. M. THOMAS): (a) 
Yes, Sir. 

(b) The deficiency of Engineers is 2796 in 
the Army, 120 in the Navy, and 306 in the 
Air Force. 

(c) A statement giving the information 
required is attached. 

STATEMENT 
In addition to the selection through open 

competition, the following measures have 
been taken to meet the shortage of Engineers 
in the Army:—■ 

(i) Grant of two years ante-date to gra-
duate Engineers. 

(ii) Grant of additional ante-date up to two 
years to serving officers of Central and State 
Governments and public sector undertaking, 
who were granted Short Service 
Commission for 5 years. 

(iii) For Engineering graduates granted 
Emergency or Short Service Commissions, 
reservation by the Central Government and 
certain State Governments of 50 per cent of 
the permanent vacancies in Class I and Class 
II Engineering Services to be filled by direct 
recruitment. 

NOTE.—The Emergency Commissions and 
Short Service Commissions referred to in 
(ii) and (iii)   above are no longer granted. 
(iv) Grant of Short Service Commissions 

on probation to selected Engineering 
students in the Final year of the degree 
course, under the University Entry Scheme 
during the period of study and during train-
ing after graduation. After successful com-
pletion of training they are granted Perma-
nent Commissions. 

(v) Grant of Short Service Commission 
under Compulsory Service Liability Scheme. 
Under this Scheme all Engineering Graduates 
recruited to posts and services under the 
Central Government, Public Sector Under-
takings and State Governments where 
Recruitment Rules have been revised, will 
have a liability to serve in the Amiy for a 
period of four years including the pcricel of 
training which will be for about four months. 

(vi) Expansion of ihe College of Military 
Engineering, Kirkee so as to train officers 
commissioned in the technical arms of the 
Army. 

(vii) Provision of training in selected 
Engineering Colleges in India to Permanent 
Commissioned officers who have not got the 
engineering degree 
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tN.C.C. IN EDUCATIONAL INSTITUTIONS 
713. DR. SHRIMATI PHULRENU 

GUHA: Will the Minister of DEFENCE be 
pleased to state the number of schools and 
colleges in the country which have N.C.C. 
training programme? 

THE MINISTER OF DEFENCE PRO-
DUCTION IN THE MINISTRY OF 
DEFENCE   (SHRI   A.   M.   THOMAS): 
Information as on 31-12-65 is as follows:— 

Schools . ...      4,802 
Colleges . ...      2,566 

tLARGEST RADIO TELESCOPE 
723. SHRI M. C. SHAH: Will the 

PRIME MINISTER be pleased to state: 
(a) whether it is a fact that the Tata 

Institute of Fundamental Research has 
decided to instal one of the largest radio 
telescopes in the world, at Ootacamund early 
next year; and 

(b) if so, what special service will be 
rendered by this telescope? 

THE PRIME MINISTER AND THE 
MINISTER OF ATOMIC ENERGY 
(SHRIMATI INDIRA GANDHI): (a) Yes, 
Sir. A large radio telescope consisting of a 
parabolic cylinder, 1700 feet long and 100 
feet wide, is proposed to be set up at Oota-
camund and will be commissioned by about 
the end of 1967. Its collecting power will be 
equivalent to a parabolic dish of 500 feet 
diameter. 

(b) The radio telescope will be used 
mainly for studies of distant radio galaxies 
in our universe by the method of moon 
occulation. 

OBITUARY REFERENCE 
MR. CHAIRMAN: Members would have 

heard with a sense of profound sorrow the 
news of the passing away of one of our 
colleagues, Shri Faridul Haq Ansari. Though 
many of us knew that he had not been 
keeping good health recently, his death was 
as unexpected as it was sudden. An early 
fighter in the freedom movement, he became 
prominent in the public life of the country  by  
unswerving adherence to high 

†Transferred from (he 1st April, 1966. 

principles of personal conduct. In national 
affairs, he held firm to an uncompromising 
faith in the unity and integrity of the country. 

This House will remember him as a man 
who expressed himself vigorously, but 
without bitterness, and whose sincerity and 
earnestness were beyond question. Friendly 
and courteous, he was a gentleman to the 
core. His infectious charm won him friends 
wherever he went and in whatever company 
he moved. In his passing away, the country 
loses a devoted and loyal fighter in the cause 
of   freedom and national unity. 

I would request the Members to rise in 
their seats and observe one minute's silence 
as a mark of respect to the memory of the 
deceased. 

(Hon. Members then stood in silence for 
one minute.) 

I shall ask the Secretary to convey to the 
members of the bereaved family the sense 
of grief and profound sympathy of this 
House. 

PAPERS LAID ON THE TABLE 

APPROPRIATION   ACCOUNTS   (POSTS   AND 
TELEGRAPHS), 1964-65 AND AUDIT RE-
PORT (POSTS AND TELEGRAPHS), 1966 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI 
SHAH NAWAZ KHAN): Sir, on behalf of 
Shri Sachindra Chaudhuri, I beg to lay on 
the Table, under clause (1) of article 151 of 
the Constitution, a copy each of the 
following papers:— 

(i) Appropriation Accounts (Post and 
Telegraphs), 1964-65. [Placed in 
Library.   See   No.   LT-5972/66.] 

(ii) Audit Report (Posts and Tele-
graphs), 1966. [Placed in Library. 
See No. LT-5971/66.] 

NOTIFICATIONS UNDER THE 
CINEMATOGRAPH ACT, 1952 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI RAJ 
BAHADUR): Sir, I beg to lay on the Table 
a copy each of the following Notifications 


